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GCOVERN MIENT OF N DIA ;
: MINISTRY OF FINANCE i
| DEPARTMENT GF REVENUR «
' CENTRAL BOARD OF DIRFCT Tax R

i% .
NEWDELHLTHE 2, R+ 14og

' NOTIFICATION ]
! : T ;
i- ~ (INCOWE TAX) |

3.Q No. In e:;}crc.isc of the powers conferred by the sub-:!clausc {iv) of clause(23C)
aof section 10 of 'tfn‘: 11100111&43.:{ Act, 1961¢43 of 1961), the Cantral Government hereby
notifies the “National Foun.dzliiou for Teacher ’x‘W’cl'fare(NF’_ii’W), Ministry of Human
Resources Development” for the purpase of the said sub-clause for the assessment yeafs

1993-94 10 1995.9¢ subject to the following conditions, namel}f":':—

(i) the assessee wil apply its income, or accumulate for appl_icatiotll, wholly
and exclusively to the objects for which it i esfablished: _ '
(i) the assessce will not  jnvest or deposit its funds {(other than voluntary
contributions recejye and maintained jn the form of Jewellery, fumijture
ele.} for any  peripd during the Previous years relevan lo the assessment
Years mentioned above other wise than in Ay one or more of the forms or
nodes specified in sub-section (5) of Section 11; |
()  thig notitication will noy apply in relation to any income being protits and
gaing of Business, unless the business is incidenta] to the attainment of (he
abjectives of the assessec and separate bookg of accounts are maintained
I respect of sueh business. )
(iv)  The assessee will reguiarty file it teturn of income before the Income-tax
authority in aceordance with the Provisions of the ncome-tax Act, 1961, -
|
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